FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAQUITO LEASE OPERATORS PRIVATE LIMITED

OPERATING IN LEASING OF ASSETS AT THANE, MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the

Insolvency and

Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor Taquito Lease Operators Private Limited
along with PAN/ CIN/ LLP No. CIN: U70103MH2012PTC231662
PAN: AAECT2696Q
2. | Address of the registered office Shop No. 56, 01st Floor, Krisha Arcade, building No.
11, Yashwant Shrusti Khaira, Boisar, Tal. Dist.
Palghar. Boisar Palghar, Thane,
Maharashtra - 401501
3. | URL of website -
4. | Details of place where majority The company is in business of leasing of retail
of fixed assets are located store assets. For further details write an email to
irp.taquitolease@gmail.com
5. | Installed capacity of main Not Applicable
products/ services
6. | Quantity and value of main Nil
products/ services sold in last
financial year
7. | Number of employees/ workmen | Nil
8. | Further details including last For further details write an email to
available financial statements irp.taquitolease@gmail.com
(with schedules) of two years,
lists of creditors are available at
URL:
9. | Eligibility for resolution applicants | For detailed EOI and eligibility criteria,
under section 25(2)(h) of the please write an email to
Code is available at: irp.taquitolease@gmail.com
10. | Last date for receipt of expression | 07 February 2024
of interest
11. | Date of issue of provisional list of | 17 February 2024
prospective resolution applicants
12. | Last date for submission of 22 February 2024
objections to provisional list
13. | Date of issue of final list of 03 March 2024
prospective resolution applicants
14. | Date of issue of information 08 March 2024
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution
applicants
15. | Last date of submission of 07 April 2024
resolution plans
16. | Process email id to submit EOI irp.taquitolease@gmail.com
Sd/-
Prajakta Menezes
Resolution Professional of Taquito Lease Operators Private Limited
Registration No. IBBI/IPA-001/IP-P01349/2018-2019/12016
Authorization for Assignment valid till 27th November 2024
Address: 106, 1st Floor, Kanakia Atrium 2, Behind Courtyard Marriott,
Chakala, Andheri East, Mumbai - 400093
Email id: prajakta@prmlegal.in, irp.taquitolease@gmail.com
Date: 08.01.2024
Place: Mumbai
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DISCLAIMER

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprigtors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad
for any alleged misleading or
defamatory  content or claim
contained in any advertisement
published in this newspaper or

CHANGE OF NAME

|, DAISY BALA ALIAS DIASY BALAW/O
SUSHIL KUMAR, AGED 53 YEARS,
RESIDING AT 58- F RISHI NAGAR
LUDHIANA -141001 HAVE CHANGED
MY NAME TO DAISY VIDE AFFIDAVIT
DATED 19-12-2023 BEFORE NOTARY
PUBLIC LUDHIANA, PUNJAB. CL- 120

| HAVE CHANGED MY NAME FROM
SAKIL ISLAM SHAIKH TO SAKIL
JANNUR SHAIKH AS PER GAZETTE
(M- 23250259). CL- 201

| NAFISA RAFIQHUSAIN SAVAI AND
NAFISABAI RAFIQ HUSAIN SAVAI BOTH
NAME IS SAME PERSON AS PER
DOCUMENT. CL- 301

| HAVE CHANGED MY NAME FROM
SONAL HARJI DODIA TO SUGANDHA
HARJI DODIA AS PER GOVT. OF MAHA.
GAZETTE NO: (M-23267762). CL- 401

| HAVE CHANGED MY NAME FROM
PRITAM NIRAJ MURLE TO PRITAM
RAVII  POTDUKHE, AS  PER
DOCUMENT. CL-401 A

| HAVE CHANGED MY NAME FROM
ANUSAYA BHIKU DASGAONKAR TO
ANUSAYA BHIKURAM DESAI AS PER
GOVT. OF MAHA. GAZETTE NO:
(M-23237594). CL- 511

| HAVE CHANGED MY NAME FROM
PRADEEP BHIKU DASGAONKAR TO
PRADEEP BHIKURAM DESAI AS PER
GOVT. OF MAHA. GAZETTE NO:
(M-23262351) CL-512

| HAVE CHANGED MY NAME FROM
MISS TALEKAR USHA DINKAR TO
USHA PRASANNA RAOKAR AS PER
MAHA. GOVT. AFFIDAVIT NO: 27AA
637390. CL-513

IT IS GENERAL INFORMATION FOR
PUBLIC THAT I, HITHERTO KNOWN AS
VAGHELA TUSHARKUMAR CHIMANLAL
S/0 CHIMANLAL VAGHELA RESIDENT
OF DIAMOND GARDEN, A/6 BEHIND
BAHARI PETROL PUMP S T ROAD,
CHEMBUR, MUMBAI 400071 INFORM
THAT | HAVE CHANGED MY NAME AND

Mandvi Branch
75, Abdul Rehman Street,

0 SB' YR T 9P
State Bank of India mandvi, Mumbai-400003
AUCTION OF GOLD ORNAMEN

A Public Auction for sale of Gold Ornaments will be conducted at the premises of
State Bank of India (Mandvi), 75, Abdul Rehman Street, Mandvi, Mumbai-
400003 (Contact : 7838096940) on 18.01.2024 at 3 pm. Interested parties are
requested to participate in the auction and bring their KYC Documents
(PAN/AADHAR/ ELECTION ID CARD / DRIVING LICENCE etc) along with them
for the needful.

Details of the Borrowrer's Account:

Borrower Name Ornaments |Jewellery |Jewellery| Reserve
Gross Wt.| Nett. Wt. Price

Ms Mazhar Subhani |1 mangalsutra| 36.22g 31.08g 1,61,740/-

Total 36.22g 31.08g 1,61,740/-

The bank reserves the right to change, postpone, stop or cancel the auction
without assigning any reason.
Date : 05.01.2024 Place : Mumbai Authorised Officer, State Bank of India

MUMBAI SLUM
IMPROVEMENT BOARD [MEIADAY

A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY,)

CORRIGENDUM
This is with reference to the notice inviting 'e-tenders' of
Mumbai Slum Improvement Board vide CPRO/A/674 published in
the Free Press Journal dated 7/10/2023 on page no. 16; wherein
please read the issuing officer at the bottom of the notice as
'Executive Engineer (East)' instead of 'Executive Engineer (City)'

Sd/-
Executive Engineer (East),
MSIB Board, Mumbai

MHADA - Leading Housing Authority in the Nation

PUBLIC NOTICE

Notice is hereby given that our client viz.
Mr. Krishna Sakharam Mene was
holding an Original Articles of Agreement
dated 25th February 1985 between Mrs.
Jayaben Kania [Owner] and Messrs
Vinsur  Development  Corporation
[Developers] and Mr. Kishore Pundalik
Acharya [Purchaser] of Flat No. 103, 1st
Floor, Bldg. No. V-6, Purandar Co-
operative Housing Society Limited, Shiv
Vallabh Road, Ashokvan, Borivali [East],
Mumbai-400066 [said Original
Agreement] which is lost/misplaced and
not found after search.
Our client hereby invite claims from
general public on the said Original
Agreement as our client has not created
any third party rights on the said Original
Agreement as well as not handed over the
said Original Agreement to any third
Person, Firm, Society, Company,
Corporation or any Body Corporate.
If any Person, Firm, Society, Company,
Corporation or any Body Corporate
having any claim or lien, with regard to the
said Original Agreement may file such
claims or objections if any, together with
relevant documents within the period of 14
days from the date of this notice to.
M/s. Bhogale & Associates,
Ad\/ocate‘sh & Legal Consultants,
1202, 12 Floor, Maa Shakti, Dahisar
Udayachal CHS Ltd., Ashokvan, Shiv
Vallabh Road, Borivali [East], Mumbai —
400066.
If no claims or objections, as above, are
received within the stipulated period, our
clients shall, at future date, treat any such
claims, objections and/or rights having
been waived, forfeited and / or annulled.
Sd/-
M/s. Bhogale & Associates
Place: Mumbai Date: 08/01/2024

WRIST JATdT
TSt
i Ta@ute \#

www.navshakti.co.in

SHALL HEREAFTER BE KNOWN
ASTUSHAR CHIMANLA VAGHELA IN
FUTURE. CL- 683

| HAVE CHANGED MY NAME FROM
MOHSIN SHABBIR HASAN SHAIKH TO
MOHSEEN SHABBIR SHAIKH ~ AS PER
ADHAR CARD. CL-794

| HAVE CHANGED MY NAME FROM
ROHINI  GANAPATRAO SUPALI TO
DISHA RAVINDRA MANGNAIK AS PER
DOCUMENTS. CL- 891

| HAVE CHANGED MY NAME FROM
SHILA GULABRAO TORASE TO SHEELA
NARAYAN  DEVKAR  AS  PER
DOCUMENTS. CL- 901

uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

DEMAND NOTICE
Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of
Security InterestAct, 2002 (the said Act.) read with Rule 3 (1) of the Security Interest (Enforcement) Rules,
2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd.(IIFL HFL) ( Formerly known as India
Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act, calling
uponthe Borrower(s), to repay the amount mentioned in the respective Demand Notice(s) issued to them.
In connection with above, notice is hereby given, once again, to the Borrower(s) to pay within 60 days from
the publication of this notice, the amounts indicated herein below, together with further interest from the
date(s) of Demand Notice till the date of payment. The detail of theBorrower(s), amount due as on date of
Demand Notice and security offered towards repayment of loan amount are as under:-
Name of the Demand Notice Description of secured
Borrower(s). Date & Amount asset (immovable property)
[Guarantor (s) 03-Jan-2024 Rs. | All that piece and parcel of the property being : Flat No
Mr. Mangesh Tukaram | 30,82,488/- (Rupees | 704, 7 Floor, Carpet area admeasuring 189 sq. ft., Built up
Pawar, Mrs. Tejashree | Thirty Lakh Eighty | area admeasuring 211 sq. ft, Super Built up area
Mangesh Pawar Two Thousand Four | admeasuring 407 sq. ft., Sector 1, Plot No 16, Shubh
(Prospect No Hundred Eighty | Krishna Enclave, Village Kalmaboli Navi Mumbai Taluka
1L10080101) Eight Only) Panvel, Raigad District, Maharashtra, India, 410218.

Ifthe said Borrowers fail to make payment to IIFL HFL as aforesaid, IIFL HFL may proceed against the above
secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs
and consequences of the Borrowers.For further details please contact to Authorised Officer at Branch
Office: IIFL HFL Chinchoada Road GI, Shop No. 6/7/8,First Floor, sharad Pawar Bhavan,Chinchpada
Roada,Pen, Raigad, Maharashtra402107/or Corporate Office : IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV
Gurgaon, Haryana.

Place: Raigad Date: 08.01.2024 Sd/- Authorised Officer, For IIFL Home Finance Ltd

PUBLIC NOTICE
Notice is hereby given that our clients are investigating the title of MR.
MUSTAFA RAJABALI VIRANI and MRS. NAUSHINA MUSTAFA
VIRANI as the absolute owners of the Flat, Shares and Parking Space
more particularly described in the schedule hereunder written,
hereinafter collectively referred to as “the said Property”.
All persons having any claim, right, title, estate or interest in respect of the
said Property or any part thereof by way of sale, transfer, exchange,
assignment, mortgage, charge, gift, trust, covenant, inheritance, claim,
possession, lease, sub-lease, license, lien, share, tenancy, sub-tenancy,
maintenance, devise, bequest, encumbrance, by operation of law or
otherwise, howsoever or has filed any litigation in respect of the said
Property, are hereby requested to make the same known in writing along
with certified true copies of documentary proof to the undersigned at their
office address mentioned below, within 15 (fifteen) days from the date
hereof, failing which, it shall be presumed that the said MR. MUSTAFA
RAJABALI VIRANI and MRS. NAUSHINA MUSTAFA VIRANI are the
absolute owners of the said Property and that the said Property is free
from all encumbrances and matter of investigation of title shall be
completed without having any reference to such claimifany, and the same
shall be considered as waived and/or any such claims if made later, shall
not be binding on our clients and/or considered as an impediment to the
titte of MR. MUSTAFA RAJABALI VIRANI and MRS. NAUSHINA
MUSTAFA VIRANI as owners and the proposed transaction will be
concluded without any reference or regard to any such purported claim or
interestin the said Property.
SCHEDULE OF THE PROPERTY ABOVE REFERRED TO
Allthat property being:
(I)FlatNo. 707 admeasuring 550 sq. ft. (built up area) equivalentto (51.12
Sq. Mts.) on 7th floor, in C Wing of the building known as “Riddhi” [earlier
known as wing Riddhi Siddhi Vriddhi in building No. 1] in Riddhi Siddhi
Vriddhi Co-operative Housing Society Ltd., forming part of Kalyan
Complex, situated at Versova Village, Yari Road, Andheri (West), Mumbai
400 061 constructed on land bearing Survey No. 61 (part) CTS No. 1117
(part), Survey No. 62 (part) CTS No. 1118 and CTS No. 1120 (part) and
Survey No. 28 (part) CTS No. 1121 of Village Versova in the Registration
Sub-District of Mumbai City and Mumbai Suburban;
(i) 5 (five) fully paid-up shares of Riddhi Siddhi Vriddhi Co-operative
Housing Society Ltd., having face value of Rs. 50/- each bearing distinctive
Nos. 201 to 205 (both inclusive) bearing Share Certificate No. 55 and
(iii) Reserved car parking space in the premises of Riddhi Siddhi Vriddhi
Co-operative Housing Society Ltd.
Dated this 8th Day of January, 2024
Primo Legal - Advocates & Solicitors,
A-1005, Samartha Aishwarya, Off. New Link Road, Opp. High Land Park,
Oshiwara, Andheri (W), Mumbai 400 053. Email: info@primolegal.in

CiTY UNION BANK LIMITED

Credit Recovery and Management Department
Administrative Office: No.24-B, Gandhi Nagar,
Kumbakonam - 612001. E-Mail id: crmd@cityunionbank.in,
Phone: 0435-2432322, Fax: 0435-2431746

TRUST AND EXCELLENCE
SINCE 1904

RE-TENDER-CUM-AUCTION SALE NOTICE UNDER SARFAESIACT 2002

The following property/ies mortgaged to City Union Bank Limited will be sold in Re-Tender-
cum-Public Auction by the Authorised Officer of the Bank, under Rule 8 (6) & 9 of the Security
Interest (Enforcement) Rules, 2002, under the SARFAES| Act, 2002, for recovery of a sum of
Rs.15,47,628/- (Rupees Fifteen Lakh Forty Seven Thousand Six Hundred and Twenty
Eight only) as on 04-01-2024 together with further interest to be charged from 05-01-2024
onwards, other expenses and any other dues to the bank by the Borrowers / Guarantors
No.1) Mr. Ganesh Haridas Hiwale, S/o. Mr. Haridas Hiwale, at Flat No.105, 1st Floor,
B - Wing, Shri Siddhi CHSL, Behind Sagar Hotel, Village Golavali, Kalvan Shil R.D.,
Dombivili (East), Thane District - 421203. Also at, Mr. Ganesh Haridas Hiwale, S/o.
Mr. Haridas Hiwale, No.2, Room No.9, Tulshiram Patilchawl, Dawdi Road, Golavali,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAQUITO LEASE OPERATORS PRIVATE LIMITED

OPERATING IN LEASING OF ASSETS AT THANE, MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the
Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor Taquito Lease Operators Private Limited
along with PAN/ CIN/ LLP No. CIN: U70103MH2012PTC231662
PAN: AAECT2696Q
Shop No. 56, 01st Floor, Krisha Arcade, building No.
11, Yashwant Shrusti Khaira, Boisar, Tal. Dist.
Palghar. Boisar Palghar, Thane,
Maharashtra - 401501

2. | Address of the registered office

URL of website
Details of place where majority
of fixed assets are located

Hw

The company is in business of leasing of retail
store assets. For further details write an email to
irp.taquitolease@gmail.com

PUBLIC NOTICE

Our client is negotiating with CHABIL
CHAND AND BROTHERS (H.U.F)
and its Members and Co-Parceners, for
sale and transfer of the shares and the
residential premises mentioned in the
Schedule hereunder written (hereinafter
referred to as “the said Property”).
NOTICE is hereby given that all persons having
any right, title, claim or interest, by way of sale,
exchange, pledge, gift, inheritance, succession,
lien, charge or otherwise of whatsoever nature
in respect of the said Property are hereby
required to make the same known in writing
along with documentary evidence to the
undersigned within 14 days from the date
hereof failing which they shall be deemed to
have given up such claim or claims, if any.
SCHEDULE OF THE PROPERTY
ALL THAT 5 (five) shares of Rs. 50.00
each, aggregating to Rs. 250/- bearing
distinctive numbers 1011 to 1015 [both
inclusive] under Duplicate Share Certificate
No. 299 dated 10th July 1972 issued by
the Simla House Co-operative Housing
Society Limited together with right to
use and occupy Flat No. 102 admeasuring
approximately 975 square feet situate on the
Ist floor in ‘B’ Block of the building known
as “SIMLA HOUSE” in the Simla House
Co-operative Housing Society Limited,
51/B, L. Jagmohandas Marg, Nepean Sea
Road, Mumbai - 400 006, situated on all that
piece and parcel of freehold land or ground
bearing Plot No. B, Cadastral Survey Nos.
442, 443 and 444 in the Registration District
and Sub-District, Mumbai of Malabar and
Cumballa Hill Division and assessed as
Account No. DX2602370000000 by the
Asst. Assessor and Collector, D-Ward of the
Municipal Corporation of Greater Mumbai.
Dated this 8th day of January 2024
Sd/-
Sumit Raghani
AGRUD PARTNERS
Advocates & Solicitors
13, 1st Floor, Nariman Bhavan,
Nariman Point, Mumbai-400 021

5. | Installed capacity of main
products/ services

Not Applicable

6. | Quantity and value of main Nil
products/ services sold in last
financial year

7. | Number of employees/ workmen | Nil

For further details write an email to
irp.taquitolease@gmail.com

8. | Further details including last
available financial statements
(with schedules) of two years,
lists of creditors are available at
URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at:

For detailed EOI and eligibility criteria,
please write an email to
irp.taquitolease@gmail.com

10. | Last date for receipt of expression | 07 February 2024
of interest

11. | Date of issue of provisional list of | 17 February 2024
prospective resolution applicants

12. | Last date for submission of 22 February 2024
objections to provisional list

13. | Date of issue of final list of 03 March 2024
prospective resolution applicants

14. | Date of issue of information 08 March 2024
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution
applicants

15. | Last date of submission of Q7 April 2024
resolution plans

16. | Process email id to submit EOI irp.taquitolease@gmail.com

Sdy/-

Prajakta Menezes

Resolution Professional of Taquito Lease Operators Private Limited
Registration No. IBBI/IPA-001/1P-P01349/2018-2019/12016
Authorization for Assignment valid till 27th November 2024

Address: 106, 1st Floor, Kanakia Atrium 2, Behind Courtyard Marriott,
Chakala, Andheri East, Mumbai-400093

Email id: prajakta@prmlegal.in, irp.taquitolease@gmail.com

Date: 08.01.2024

Place: Mumbai
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RELEVANT PARTICULARS
1. | Name of the corporate debtor along MT EDUCARE LTD

with PAN & Corporate Identification
Number

PAN: AAECM7770Q
CIN: L80903MH2006PLC163888

Dombivili (East), Thane District - 421203. No.2) M/s. Auto Power Controls, at Flat No.1,
B - Wing / 105, Shri Siddhi Society, Dombivili (East), Thane District - 421203. No.3) Mrs.
Aswini Ganesh Hiwale, W/o. Mr. Ganesh Haridas Hiwale, at Flat No.105, 1st Floor,
B - Wing, Shri Siddhi CHSL, Behind Sagar Hotel, Village Golavali, Kalvan Shil R.D.,
Dombivili (East), Thane District - 421203. Also at, Mrs. Aswini Ganesh Hiwale, W/o.
Ganesh Haridas Hiwale, No.2, Room No.9 Tulshiram Patilchawl, Dawdi Road, Golavali,
Dombivili (East), Thane District - 421203.

Immovable Property Mortgaged to our Bank
(Property Owned by Mr. Ganesh Haridas Hiwale, S/o. Mr. Haridas Hiwale)
Allthat piece and parcel of Flat No.105, 1st Floor, B - Wing Area admeasuring 430 Sq.ft., Siddhi
Apartment, Old Survey No.79, Hissa No.12, Village Golavalli, Dombivili East, Taluka Kalyan,
District Thane and within Registration and Sub-Registration Kalyan, District Thane and
within the limits of Golavali Grampanchayat. Boundaries of the Property:- East - Petrol Pump,
West - Building, North - Compound, South - Under Construction Building.

Reserve Price : Rs.20,00,000/-
(Rupees Twenty Lakh only)

2. | Address of the registered office 220, 2nd Floor, Flying Colors, Pandit Din Dayal
Updhyan Marg, LBS Cross Road, Mulund (W),
Mumbai - 400 080
http://www.mteducare.com/

MUMBAI

3. | URL of website

4. | Details of place where majority
of fixed assets are located

5. | Installed capacity of main
products/ services

34 Coaching centers of MTEL
13 Coaching centers of Lakshya
(100% Subsidiary)

3 Coaching centers of Others
Rs. 3,126.55 Lakhs

6. | Quantity and value of main products/
services sold in last financial year

7. | Number of employees/ workmen 151
8. | Further details including last available | http://www.mteducare.com/
financial statements (with schedules) | OR

of two years, lists of creditors, relevant
dates for subsequent events of the
process are available at:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code is

Details can be sought by emailing to
mteducare.cirp@gmail.com

http://www.mteducare.com/
OR Details can be sought by emailing to

OpenAuction among the interested bidders who desire to quote a bid higher than the one received in
the closed tender process, and in such an event, the sale shall be conferred on the person making
highest bid. The sale, however, is subject to confirmation of City Union Bank Limited. (7) The
successful bidder shall have to pay 25% (inclusive of EMD paid) of the sale amount immediately on
completion of sale and the balance amount of 75% within 15 days from the date of confirmation of
sale, failing which the initial deposit of 25% shall be forfeited. (8) The Sale Certificate will be issued
by the Authorised Officer in favour of the successful purchaser only after receipt of the entire sale
consideration within the time limit stipulated herein. (9) The successful purchaser shall bear the
charges/fees payable for conveyance, such as stamp duty, registration fee etc., as applicable under
law. (10) The successful bidder should pay the statutory dues (lawful house tax, electricity charges
and other dues), TDS, GST if any, due to Government, Government Undertaking and local bodies.
(11) The Authorised Officer shall have all the powers to accept or reject the bids or postpone or
cancel the sale without assigning any reason whatsoever.

Place : Kumbakonam, Date : 06-01-2024 Authorised Officer

RE-AUCTION DETAILS available at: mteducare.cirp@gmail.com
Date of Re-Tender-cum-Auction Sale Venue 10.| Last date for receipt of expression January 23, 2024
of interest
City Union Bank Limited, 11.| Date of issue of provisional list of February 02, 2024
Mumbai - Dombivili Branch, prospective resolution applicants
05-02-2024 Shop No.1, 2, 3 & 4, Shree Sneha Apartment, 12.[ Last date for submission of objections | February 07, 2024
Plot No.11, Arunodaya CHSL, Mahatma Phule Road, to provisional list
Near Swami Vivekanand School, 13.| Date of issue of final list of February 17, 2024
Dombivili West, Thane - 421202 prospective resolution applicants
Telephone N0.0251-2405681. Cell No.9325007428 14.| Date of issue of information February 22, 2024
— - . - memorandum, evaluation matrix
Terms and Conditions of Re-Tender-cum-Auction Sale : and request for resolution plans
(1) The intending bidders should be present in person for the auction and participate personally and to prospective resolution applicants
give a declaration in writing to the effect that he/she is bidding for himself/ herself. (2) The intending 15.| Last date for submission of March 23, 2024
bidders may obtain the Tender Forms from The Manager, City Union Bank Limited, Mumbai - resolution plans
Dombivili Branch, Shop No.1, 2, 3 & 4, Shree Sneha Apartment, Plot No.11, Ar ya CHSL, 16.| Process email id to submit EOl mteducare.cirp@gmail.com
Mahatma Phule Road, Near Swami Vivekanand School, Dombivili West, Thane - 421202. (3) The 17.| Name and registration number of the | Ashwin Bhavanji Shah
intending bidders should submit their bids only in the Tender Form prescribed in sealed envelopes resolution professional IP Reg. No:
addressed to The Authorised Officer, City Union Bank Ltd., together with a Pay Order / Demand 1BBI/IPA-001/1P/P-02648/2021-22/14054
Draft foran EMD of 10% of the Reserve Price, drawn in favour of “City Union Bank Ltd.”, on or before | ||18. Name, Address and e email of the Ashwin Bhavanji Shah
12.00 Noon on the date of Tender-cum Auction Sale hereby notified. (4) For inspection of the resolution professional, as registered | 001, Gautam Dhara CHS, Edulji Road, Charai,
property and other particulars, the intending purchaser may contact : Telephone No.0251-2405681, with the Board Thane -400601
Cell N0.9325007428. (5) The property/ ies are sold on “As-is-where-is’, “As-is-what-is” and For MT Educare Ltd
“whatever-there is” basis. (6) The sealed tenders will be opened in the presence of the intending Email ID: mteducare.cirp@gmail.com,
bidders at 01.00 p.m. on the date of Tender-cum-Auction Sale hereby notified. Though in general the ashwin@caashwinshah.com
sale will be by way of closed tenders, the Authorised Officer may, at his sole discretion, conduct an Note:

1. The Form G is published pursuant to the discussion in 7th Committee of Creditors meeting
held on 29-12-2023 to invite expression of interest.
2. An application for exclusion/extension of period of timeline of completion of CIRP is filed
before Hon’ble NCLT, Mumbai for further period of 323 days. Consequently, the CIRP shall
end on 1st May 2024 once the said application is allowed. The said application is currently
pending before Hon'ble NCLT, Mumbai. The publication of Form G is subject to the approval of
the said extension and exclusion by hon’ble NCLT, Mumbai.
3. The timelines specified above can be modified by the committee of creditors in its sole and
absolute discretion, subject to the overall timelines prescribed under the Insolvency and
Bankruptcy Code, 2016. Details of any such modification in timelines shall be duly notified to
the prospective resolution applicants. For a detailed background regarding the history of CIRP
of the Corporate Debtor, please refer to the detailed Invitation for EOIs published with this
Form-G available at the website of the Corporate Debtor http://www.mteducare.com/

Sd/-
Ashwin Bhavanji Shah

Date : January ?8‘2024 Resolution Professional in terms of Regulation 17(3)

Place :

Regd. Office: 149, T.S.R. (Big) Street, Kumbakonam, Thanjavur District,
Tamil Nadu - 612001, CIN - L65110TN1904PLC001287,
No.0435-2402322, Fax: 0435-2431746, Website: www.cityunionbank.com

Tolonh

AFA Valid Upto 19-Mar-2024

IP Reg. No: IBBI/IPA-001/IP/P-02648/2021-22/14054

001, Gautam Dhara CHS, Edulji Road, Charai, Thane -400601
For MT Educare Ltd

WILL NO. 1049 of 2022
IN THE HIGH COURT OF
JUDICATURE AT BOMBAY
TESTAMENTARY AND
INTESTATE JURISDICTION
PETITION NO. 2526 of 2022

Petition for Probate of the
Last Will and Testament of
Shailesh Ravindra
Thackeray alias Shailesh
R. Thackeray Hindu Indian,
Widower, Occupation

Service, who was residing
at the time of his death at
1850, S. Diamond Bar,
Apartment No. 109, Los
Angeles, California 91765,
USA and having
permanent address at Flat

No. 1, Ground Floor,
Shivneri, Bhagwan Shiv
Shivneri Co-operative

Housing Society Limited,
Parsiwada, Sahar Road,
Chakala, Andheri [East],
Mumbai-400099
....Deceased

Yusuf Mohammedhusain
Rampurawala

Aged : 36 years, an Advocate
by Profession, Shia Bohri,
Indian Inhabitant of Mumbai,
having Chambers at C/o. 7, 3rd
floor, Sentinel House, Arthur
Bunder Road, Colaba,
Mumbai400 005, being the
Sole Executor named under

the Will of the Deceased
abovenamed ....Petitioner
TO,

MR. NEELESH RAVINDRA
THACKERAY,
WHEREABOUTS NOT
KNOWN

If you claim to have any
interest in the Estate of the
abovenamed deceased you
are hereby cited to come and
see the Proceedings before the
Grant of Probate.

In case you intend to oppose
the Grant of Probate, you
should file in the Office of the
Prothonotary and  Senior
Master a Caveat within 14 days
from the Service of this Citation
upon you.

You are hereby informed that
the free legal services from the
State Legal Services
Authorities, High Court Legal
Services Committees, District
Legal Services Authorities and
Taluka Legal Services
Committees as per eligibility
criteria are available to you and
in case, you are eligible and
desire to avail the free legal
services, you may contact any
of the above Legal Services
Authorities/Committees.
WITNESS HON'BLE SHRI.
DEVENDRAKUMAR UPADHYAYA,
Chief Justice, at Bombay,
aforesaid this 28th day of
December, 2023.

Sd/-

SEALER

This 29th day of December,
2023

Sd/-
For Prothonotary and
Senior Master

S. U. LAKDAWALA
Advocate for the Petitioner
Off. No. 7 B Mezzanine,
Old Oriental Bldg., 51-71,
Fort, Mumbai 1

NOTICE

NOTICE is hereby given that
Share certificates, of Rs. 10/-, for
244 Shares bearing nos.
18170877-18170976,
18170977-18171076,
18171077-18171086,
18171087- 18171096,
18171097-18171106,
18171107-18171116,
18171117-18171117,
18171118-18171118,
18171119-18171119,
18171120-18171120
Certificate nos. 217560, 217561,
217562, 217563, 217564,
217565, 217566, 217567,
217568, & 217569
Under Folio No., 1306492 of Linde
India Ltd. of 244 Shares standing in
the name of Mahaveer Prasad
Makharia, have been lost or
misplaced and the undersigned
have applied to the Company to
issue duplicate certificate (s) for
the said Shares.
Any person(s) in possession of the
said share certificates or having
any claim(s) to the said shares
should notify to and lodge such
claim(s) with Shares Department
of the Company at Oxygen House,
P 43, Taratala Road, Kolkata, West
Bengal-700088 within 21 days
from the date of publication of this
Notice after which period no claims
will be entertained and the
Company will proceed to issue
duplicate share certificate.
Shyamsunder M Makharia
Madhusudan M Makharia
Legal Heirs
Place: Mumbai
Date: 08.01.2024

PUBLIC NOTICE

My client Mr.Bhenoy Ghansham Dembla
is owner of Flat No.1301 (previously
numbered as Flat No.01) on 13th Floor
in B-Wing of the building known as
Lloyds Gardens situated at Plot
No.1096A, TPS-IV, Appasaheb Marathe
Marg, New Prabhadevi, Mumbai-400
025.

Original Agreement dated 1st June,
1993 executed between M/s.Solar
Developers & Mr.Diven Ghansham
Dembla and Deed of Confirmation dated
31st January, 1995 in respect of the
above mentioned Flat were lost,
misplaced and not traceable by the
presentowner.

Any person or persons, Bank/s,
Financial Institute/s, Statutory
authorities having any claim on the said
property by way of ownership, tenancy,
license, sale, mortgage, exchange,
charge, lease, lien, inheritance,
maintenance, possession, Gift, Trust,
Govt. Duties, Levies, encumbrances,
easement or whatsoever nature are
requested to inform undersigned at B-
613, Bhaveshwar Arcade, L.B.S.Marg,
Ghatkopar (West), Mumbai-400 086,
within 14 days from the publication
hereof.

Any claim received after the aforesaid
period shall be deemed to have waived
orabandoned.

(Jitendra Shah)

Advocate.

Date:08/01/2024

NOTICE

NOTICE is hereby given that
Share certificates, of Rs.
1/-, for 1270 Shares and 490
Shares bearing nos.

1331767921-1331768190,
{1270 Shares)
106098971-106099010
of (40 Shares)
Certificate nos. 5318803 for
{1270 Shares) and 5117257
for {40 Shares).
Under Folio No., HLL
3026938 of (1270 Shares)
and HLL1986381 of (40
shares), of Hindustan
Unilever Ltd., standing in
the name of Mrs. Sushila
Devi Makharia, have been
lost or misplaced and the
undersigned have applied to
the Company to issue
duplicate certificate (s) for
the said Shares.
Any person {(s) in possession
of the said share certificates
or having any claim (s) to
the said shares should notify
to and lodge such claim (s)
with Shares Department of
the Company at Unilever
House. B. D. Sawant Marg,
Chakala, Andheri {E),
Mumbai 400099. within 21
days from the date of
publication of this Notice
after which period no claims

and

will be entertained a the
Company will proceed to
issue duplicate share

certificate.

ShyamsunderM Makharia

Madhusudan M Makharia
Legal Heirs

Mumbai

20.11.2023

Place:
Date:

BEFORE THE JOINT MAMLATDAR IV OF
BARDEZ TALUKA MAPUSA, BARDEZ GOA
Mutation Case No0.90100/90101
Village: Socorro
1.Astrid Michelle Jastella De Souza
2.Dr. Vernon Velho
Both rfo.H.No. 780,Alto Porvorim Bardez Goa
........ Applicants
Vis
1. Antonio Jose Romualdo deSouza
2. Flora Fermandes E D'Souza
3. Antonio Jose Romualdo de Souza
4. Flora Fernandes E D'souza
5. Greta Magdalena Almeida
6. Henry Rege Almeida
7. Maria Philomena Rosa Almeida
8. Xavier Hillary Geoffrey Almeida ....Opponents
PUBLIC NOTICE
To all opponents/legal heirs/any interested parties
Whereas the applicants Astrid Michelle Jastella
de Souza and dr. Vermon Velho,bothr/o.H.No.780,
Alto Porvorim, Bardez Goa, has applied for mutation
under section 96 of L.R.C.1968 to include their
names in occupants column under Sy.No.387/1
and 387/2 of Village Socorro, Taluka Bardez, after
deleting the existing names of Flora Ferandes e
Dsouza from Sy. No. 387/1 and Maria Philomena
Rosa Almeida Xavier Hillary Goeoffrey Almeida,
Greta Magdalena Aimeida and Henry Rege Almeida
from Sy. No.387/2 from occupants column as per
Deed of succession drawn on 3-08-2022 recorded
at Folio 5v to 8v of Book No. 880 executed before
office of the Civil Registrar cum Sub Registrar
Bardez, Deed of Succession dated 23-11-2012
drawn at pages 90 to 91 v of Notarial Book No.407
executed before Office of the Civil Registrar dated
08-03-1993 executed before Office of the Sub
Registrar Bardez.
And whereas the notices in Form No. X were served
to all the interested parties by registered A/ID.
However some A.D card retumed back with the
Postal remarksParty Expired/Party Left/Not Known/
address out of station” and he do not known the
detailed addresses of the Legal heirs and where
about of the interested parties.
And whereas the applicant has prayed vide his
application for substitute service, by publication of
public notice in any one daily newspaper as required
under Order V Rule 20(1A) of C.P.C. as the
applicants does not know the legal heirs and the
address of the interested parties.
All the interested parties are hereby given notice of
the said mutation entry and called upon to submit
to me their objection if any to the mutation entry
within 15 days from the date of publication of this
notice failing which the suitable order under the
provision of LRC shall be issued by the Certifying
Officer.

Place :Mapusa Varsha Parab
Date: 02012024 (&) Mamatdar-\ of Bardez
Mapusa Goa

PUBLIC NOTICE

NOTICE is hereby given that under
instructions of our client, we are
investigating the title of Macrotech
Developers Limited (“Owner”) to the
premises more particularly described in
the Schedule hereunder written.
Allpersons having any claim in respect of
the premises or any part thereof, whether
by way of sale, transfer, assignment,
mortgage, lease, lien, licence, tenancy,
charge, trust, maintenance, gift,
inheritance, easement, exchange,
possession, or otherwise howsoever are
required to make the same known in
writing to the undersigned at their
address at Fort Chambers ‘C’ Block, 3rd
Floor, 65 Tamarind Street, Fort, Mumbai
400001 and/or via e-mail sent to
tulsi.mehta@mehtapadamsey.com
within 10 (ten) days from the date of
publication hereof with documentary
proof/evidence thereof, failing which
such claims or objections, if any, will be
considered to have been waived and/or
abandoned.
SCHEDULE
Flat No. B - 902 admeasuring
approximately 1313 sq. ft. carpet area on
the 9th floor of the building known as
Lodha Kiara, B Wing, in Lodha Park
constructed on the land bearing C.S. No.
464 of Division Lower Parel situate at
Pandurang Budhkar Marg, Worli,
Mumbai - 400 013 together with two
covered car-parking spaces.
Dated this 8th day of January, 2024.
Sd/-
Mehta & Padamsey
Advocates

PUBLIC NOTICE

1. NOTICE IS HEREBY GIVEN TO
PUBLIC AT LARGE THAT, the
Undersigned MR. MADANMOHAN
CHANDRABHAN GUPTA is a
member and lawful owner and in
exclusive possession of the First
floor premises being Membership
no 76, Shop/Commercial Premises
No C-2, admeasuring about 1875
Sq.ft. lying and situated at Sai das
Co Op Housing Soc Ltd, Plot No 21,
Rdp2, at city survey No 1374-B/466
of Versova village, Mhada Layout,
Andheri (West), Mumbai 400 053
(hereinafter referred to as the “said
premises”) and have under a legal
and valid writing acquired the said
premises from the Society viz. Sai
das Co Op Housing Society Ltd.
However, the Original Allotment
Letter, Proof of Payment, Share
Certificate issued by the said
Society and such other papers and
documents in respect of the said
premises are lost and misplaced.

2. Any person/s, partnership firm /
company / association of persons /
LLP claiming to found those
documents or claiming any right,
title or interest and/or lien, pledge,
mortgage, charge of the Original
Title Deeds referred above in
respect of the said premises, are
called upon to intimate or approach
the undersigned within 14 days
along with the said documents,
failing which the same will be stand
waived and no claim against the
said Title Deeds / Documents shall
be entertained under any
circumstance.

Dated this 8th Day of January, 2024

(MADANMOHAN
CHANDRABHAN GUPTA)

6th Floor, Shri Ram Trade Centre,
Nr. Chamunda Circle, S.V.P. Road,
Borivali (West), Mumbai- 400 092.
Mobile: 98207 97774

PUBLIC NOTICE

ON BEHALF OF MY CLIENT LATE
MANMOHAN CHANDRABHAN
GUPTA, now represented by his
Heirs and Legal Representatives
viz. (1) SMT. SNEHLATA
MANMOHAN GUPTA, (2) MR.
RAJEEV MANMOHAN GUPTA
and (3) MR. SANJIV MANMOHAN
GUPTA, having their address at 2nd
floor, Nand Nandan Bhavan,
Sodawala Lane, Borivli(W),
Mumbai-400 092, NOTICE IS
HEREBY GIVEN to public at large
that my client Late Manmohan
Chandrabhan Gupta was
Proprietor and carrying on business
under the name and style of M/s.
M.M. Decorators from Shop No.30,
Gulam Mohammed Bhangarwala
Chawl, Near Masjid, Manchubhai
Road, Malad(E), Mumbai-400 097
(“said Shop” for short).

2. My client abovenamed has lost /
misplaced the original Title Deeds
viz. Rent Receipts, Payment of
Property Tax Receipts, Shops &
Establishment License, Sales-Tax
Certificate, Electricity Bill and such
other papers and documents along
with correspondence to the
Municipal Corporation of Gr.
Mumbai, Landlord of the Chawl, in
respect of the said Shop.

3. Any person/s, partnership firm /
company / association of persons /
LLP claiming to found or claiming
any right, title or interest and/or lien,
pledge, mortgage, charge of the
Original Title Deeds referred above
in respect of the said Shop, are
calling upon to intimate or approach
the undersigned within 14 days
along with the said documents,
failing which the same will be stand
waived and no claim against the
said Title Deeds / Documents shall
be entertained under any
circumstance.

Dated this 8th Day of January, 2024

(GIRISHKEDIA)
Advocate for—

(1) SNEHLATA MANMOHAN
GUPTA,

(2) MR. RAJEEV MANMOHAN
GUPTA,

(3) MR. SANJIV MANMOHAN
GUPTA

303, Yashwant Chambers, 3rd floor,
Behind Hotel Khyber,

Bharucha Street, Fort,
Mumbai-400 001.

Mobile - 98922 60588

PUBLIC NOTICE

1. NOTICE IS HEREBY GIVEN TO
PUBLIC AT LARGE THAT the
Company is a member and lawful
owner and in exclusive possession
of the Ground floor premises being
Membership no 75,
Shop/Commercial Premises No C-
1, admeasuring about 2150 Sq.ft.
carpet area, lying and situated at Sai
das Co Op Housing Soc Ltd, Plot No
21, Rdp2, at city survey No 1374-
B/466 of Versova village, Mhada
Layout, Andheri (West), Mumbai
400 053 (hereinafter referred to as
the “said premises”) and have
under a legal and valid writing
acquired the said premises from the
Society viz. Sai das Co Op Housing
Society Ltd. However, the Original
Allotment Letter, Proof of Payment,
Share Certificate issued by the said
Society and such other papers and
documents in respect of the said
premises are lost and misplaced.

2. Any person/s, partnership firm /
company / association of persons /
LLP claiming to found those
documents or claiming any right,
title or interest and/or lien, pledge,
mortgage, charge of the Original
Title Deeds referred above in
respect of the said premises, are
calling upon to intimate or approach
the undersigned within 14 days
along with the said documents,
failing which the same will be stand
waived and no claim against the
said Title Deeds / Documents shall
be entertained under any
circumstance.

Dated this 8th Day of January, 2024

For Coastal Vincom Pvt Ltd
Director

Shri Ram Trade Centre, 6th Floor,
Nr. Chamunda Circle, S.V.P. Road,
Borivali (West), Mumbai- 400 092.
Mobile: 98207 97774

PUBLIC NOTICE

Public is hereby informed that my
Client is intent to purchase Shop more
particularly described in the Schedule
written hereunder from Mr. Ashok
Satya Akul Mrs. Renuka Ashok Akul.
History of shop is as under.

a) Agreement between Builder and
Tulsiram Kawalram (Agreement is
Missing)

b) Agreement between Tulsiram
Kawalram and V T Balwani
(Agreement is Missing)

c) Agreement between V T Balwani
and Mr. Ashok Satya Akul Mrs.
Renuka Ashok Akul (Agreement is
Missing)
d) Original Share Certificate
Any person/s having or Claiming
any right, title, demand or interest
whatsoever into or upon or in
respect of above documents or said
shop described in the Schedule in
any respect, by way of Sale,
Exchange, Lease, License, Trust,
Inheritance, Possession, Attachment,
Gift, Lease Pendense, Lien, Interest,
Charge, Mortgage, deed, Agreement
or otherwise and if any person found
missing Agreement are hereby
required to make the same known
in writing to the undersigned within
7 days from the date of publication
hereof, with documents in support
of his/her/their claims/objections.
If no claims/objections are received
within the above stipulated period
shall be considered and treated as
deliberately/voluntarily abandoned,
waived and given up all their rights
and thereafter no claims or objections
shall be taken in consideration.
SCHEDULE OF SHOP

New Shop No. 3 situated on Ground
Floor, front side admeasuring 473
Sq. Ft. Carpet area equivalent to
43.96 Sq. Mtr (ie. 567.6 Sq. Ft.
Builtup area equivalent 52.75 Sq. Mtr.)
in the New Building Names Navkala
Bharati, to be constructed on
Navkala Bharati Co-operative
Housing Society Ltd., Plot no. 16,
Prabhat Colony, TPS V of Santacruz,
Road no. 3, Santacruz East,
Mumbai 400055, bearing CTS No.
112, Village Bandra, | Ward, Taluka
Andheri in registration district of
Mumbai Suburban District

Date: 08/01/2024

Place: Mumbai

Sd/-

Yatin Naginchandra Shah
Advocate High Court

Off: Navin Nagar 1, Tank Lane,
Santacruz (West), Mumbai 400054
Email: adv.yatin@gmail.com

Mob: 9869075337




B 54 afee |49, Imam, ¢ SHar 0%

o T,
7 AERAIER T TG HBAuarT A P,

gﬁ ‘I;Tg&f ﬁ@a@‘f:g\f% %ma EE Wwﬂﬁﬁﬁﬁag
GASIR, Arge! : 3ue, fear : uraaz | | T ; TATRE o
Al AL S Fewsd g G =4[ | TN T FR, A S, g9g
R0, FRRATH. ¢/, 873 Yo.00 SR, T T § | | TR Fregarrean #idiwa #. 2¢o, ¥23
, BRUN . Q4,00 U1, € STl e | | (wmT) enfor ¥gy (wm) omes wefiter
Ty iRt oft. A firchie s o | | feore wete . 2%, 3 @ wwen, fafes
W @ A gEE AE@E d| | surdden wr- sitmfrsr g
$§Hé{1§miﬁ;{}% ?;:%T a% ?%Uh Horedl| | et for., efieiee, & e, wigw
S fresdH Y (@rged ), G—yoo ob¢ waT Hawi

fkraR) srvisTs g sifiyeicth ezl ii:w) ﬁ a:'(ﬂ. aﬁ;?%::aﬁm(:;

SR AT IR S MR, T9T TR | ey (R) sk Feaftt gt
7 MeedE Jgauded wamT ¢ ;
A0 a2, TRV o, g ST e s

dieR U oftm. srETERT IRt
T 3¢ ATFETR, ¢R6 feAiTeRa TR
g /e Fee SR, HivTeTE

SIFAME hIUATel Il FHATH fehart |l

T GRS PV PTeITP 834, d1G,
3aT 3N 3 R MAsdmdiar Hiofgh
SHATET §3% SMFR fohar feaday sa
91 9eR @ Geufa ongt wadar ar

TR Hoediel UBRET gadb, HRPR,| | Fiewn mmefie g qe e sewia
geiare, S, dsar, sion fhar fRadidy| | amemma fsh, e, amonfeRr R
ST Faxg e URIG F1eadrgT o8| | sraemean wril od 23 quifeda smearw

feauia ema 9d ad QR @
UAIaR HBAId, 39U HIUNAE! Hlgtel
TP, foadisy G T ST d SMaul

et o faamrea e @it Tg T
freeaa i Re ATgR WEl  Hesfan

TSA AR MY FAG HIGR Yof Hall m.ﬁ o, s
SEa aret =g e, W H’W
faAi® : 0¢/08/R0%% e
s, Ay a2 wrd, 3, ¥ A, SITEl ¥,
q@d, I ~a1aTay, Hag. e st =,
S ¢ 303, Ml Pl-siiReles Rk ..o, w7, e (7.),
IR, 9% 3 FSIG[ER, FAIAUTST T - Yoo oot

A, faR (gd), AT : 39E, feaT : 30,
fO: %03 303 .

advocategandhi17@gmail.com

]%Tﬂ“'l'ﬂil'é feiah: 0¢ /0% /0%

SR gor
IIgR A feeht S 1 ST wrEwh oft. gEacht Trererett ferroft enfor /. Ffvrn
gt fermoft o1 wie, Serd erfor wfeRn we=a gt Aot v fosiva: @t
feciean Srggermed vl horedn ZrEeer= =Rl HA STed. AL THEAAT S
e TEU et .
et oft. gEaw waett ot enfor st Sfvrn geawr forwoft @i s
Faged ufafifea e o #, i R0 & 020 Usli=aT FAGR Ffia ofiwedt
1 Tetrered] ferrof) Fieamamad & Ao Jured Shell 1R, 3 Ty shiudt 19%
et fermoft A R T 23 SRR 020 TSl e Tre. frn A wEE foen
A AR (%) e e Tereet fref, () st Een s =, (3)
#fTaT BTt Tetere? feroft STor () 2T gedeet Tstere! farmft a7 wena s
TSIl Tl TS el AT,
oft. gEawr Temaet faroft smfor /. Fiforn geawr fereft 7 TEie sfafifes
e TR T (2) i RO et foroft, () et Eren sewtst i s
(3) oA, bz et fooft T e Refter Segr o wemmde @
srfaaiforg e, Ifrer onfor feq diea R, feAm « SMar R0y =ft Higoft
ST SASTRE Y- 0§ -0 3% AT Y. TEawht TrerTareft femroft <o =1at o1z, amfoy
a1em fiefier siarta oft. geawwt Tetraret feroft snfor =t Siform geawr femmoft
TTCTa=AT Ul ATeieh SHe TTed ST ot HIeTam SATa=a Taehi=1 foehvama stfiehi
A TR, Te, off. qEawr Terraet farmoft enfor =t iy geawr fawft a9
yfafiferea il 3R 92 Aisdet 9’R% =1 Yz N (‘Hel TEAtES) BT AR
s7Ifor /foham TeTes ST @R ST A SnfT gRemE iy e A HTISET AT
AT AT AT WA foha foeaT ShIoeaTdl AITISerd shivTdTel gaFeh , STTUhT, TEC
foha feqEsis sTcioar @d =kl ATSUg, We-9TSg, WAMI, YRUMYHH, a1,
ILUgl, TeHISHE, SE@TH, TIR H, JATH, WX, HEengar fhar s=em, a1
TTTHT=AT HedTd hIvIdTe! ATt grae Shefl 3118 foha heft o112, amgR fordt heft
ST Wefl T heled] =l wRATAT=a] TER Wil Tg helodl HETes)
AT FHTIOT = T THE o T T A1 T Qu (Wer) fearwiean o
FBAT, 3T 7 T, 3T L Rt st #1 2. Feawr Terraret feroft smfor
wt. v gEawt faRwft o a1 Arercea qut wer sTed S € Ao ae
AT b 318 ST ST Grearen hivraret Hay 7 oar wfisreh =l qof sheft
STEe for ot WIE Shefl SEet Infor/ fehem 3@ IR g Fa el SeA™, d
ST FARICHTS! ST STEUR ATerd 0007/ fohan off. et Termarett fawmoft
rrfor wt. v geaser ferroft wress revE = i) sedest v wed
SO ATE ST JETfed sTagi hivrcard! Hewffiam fhar orem wroremd e
greaTe fehal I ATeaRic SATe= forerm 7 st quf shefl STset.
TR Hehia Foed ATaHTE SIS
<t wre ATeTHwT ATE:
(1) ‘R’ vev sfie@ean stom=n surei=an @t fmed, weam aeearadiet (4.2 <.
Tiex) Tuged Ly o =E e (foree- 317 &k ) Tofe suTh 9o & St agtar fegars, A
Te, A9d (uferm), god Yoo 082 AY THIAT, FHedTT HITIFI=T Th U AT,
gt fagft 9t wert efamio ween for. wefier swma shian ¢ medt fom R fagf 9t
TRV Siegell ST ST SETET T Teg AT &% (W) TATE FHIE 2920
(W), HeE HHIh &R (W) HISTTH Hish 82 ¢ A0 HNATE ik ¢80 (W)
STIfT Heg TR ¢ () HTTH HHTH 243 oIS R ST GoIg STTC=AT At
3u-fiear 39 wivete .
(ii) b (=) gt fagft gt 1 -srmfees Tresfam weEmd fa. = Jqot Te-om er,
ST 9 qed ®. Yo /- Tk fafire e 9R8 @ 200 (GIFE) TR STHUR RaR
TETOTE 5. Wy ST (3) Rt ot It wreert pefmior ween far. = strama smfaa
R WIS,
¢ AT, 03y TSt
YT et — aehiet SATTOT Aiferiarey,
T-% 00y, TR Vo, AT = foish Tre, T o wr TR,
ﬁﬁ]’em 31?}{‘1 g@réxoo o43. %ﬁa info@primolegal.in

AR AR B GUNT gRREaTE 3{Ug
wifeedtes wr. fo1. snfor e dowems
ST A=A T A LUt ATt TR i
T TR GHM HHR - ST A7 5.
AR-3 3 qf AT SAred A= 9w
ST I gHEAT YB TEA FR g
TRd.

T . TN THRTECFeR AT AT Eeh
T {7 2 03 =1 aSeaTalia g A
AM-R, WG wye . 2., N
03,09 . Hew., JeE &7 I o ATk
IR, & ‘‘geHd uiw ufer wEwwt
ween feafiee”” wevm sfies@en s
ORI 372, I Hietwo=n ol §d Wit
fohan faum, sf9 @es wATF ¥&/¢,
¥&/¢, ¥&/R , ¥& /%0, ¥&/22, ¥& /R,
¥9/%, ¥9o/(d), ¥¢/g, ¥R(H),
¢3/2(fr) amfor 9y /) (), S e e,
30, arge fr fear s A9 feua,
A T o1y, it fresr smfor g
Iufsregt @nfoT 31 HEFERETTSE g€
M T e o Hd S I @iefiet
ARG FAL: ¢) SIH=AT BEQTaLonETal
iguficha M He fEATr 20 T 2023
Tsht g gifeeferdt W, a1, e
som Yfast w. e durersw oft.
W YW FE, 033 W Al .
ATATT -4 -0 34 ¢k FTTAAT. MTOT R)
Tomerga sexdene (3fean) w.for.enfor
7o 7. ST TR, geegwe . . wefi
%R ToEsR 004 AT Yoo Aieuiihd HIH,
et i ATATT-Y-os%/ o0y
A /TR ST T8 SATETST A=A

PUBLIC NOTICE

Notice is hereby given that we are investigating the title of Shree Sai Mahal Co-
op. Housing Society Ltd., a society registered under Maharashtra Co-op. Soc. Act, 1960
bearing Reg. No. BOM/W-P/HSG/TC/8848/95-96 having its registered office at Saibaba
Complex, Hind. Ciba. Geigy Road, Goregaon (E), Mumbai — 400 063 (“Society”), as the
Owner of the Property more particularly described in the Schedule hereunder written.

All and any person/s/entity, including any bank/financial institution, having any
share, right, title, benefit, interest, claim, objection or demand in respect of the Property or
any part thereof by way of sale, exchange, assignment, mortgage, charge, gift, trust,
inheritance, occupation, possession, tenancy, sub-tenancy, leave and license, care-taker
basis, lease, sub-lease, lien, maintenance, easement, other rights through any
agreement, conveyance deed, writing, devise, bequest, succession, family arrangement /
settlement, litigation, decree or court order of any court of law, contract, development
rights, FSI or TDR or encumbrance or otherwise howsoever are hereby requested to make
the same known in writing along with documentary proof to the undersigned at within
law@solicislex.com within 14 days from the date of publication hereof with documentary
proof/evidence thereof failing which, the claim of such person/s shall be deemed to have
been waived and/or abandoned.

SCHEDULE OF THE PROPERTY

All that pieces and parcels of land bearing Plot nos. 11, 19 & 20 corresponding to
C.T.S. Nos. 596/54, 596/44 and 596/55 admeasuring about 1249.2 sq. mtrs. or
thereabouts together with building known as “Shree Sai Mahal Co-operative Housing
Society” standing thereon comprising of 3 wings namely 'A’, 'B' and 'C' wing, each wing
consisting of ground + 4 upper floors, consisting of 36 residential flats and 8 commercial
units of Village Pahadi Goregaon (E), Taluka Borivali in the Registration District Mumbai
Suburban of Greater Mumbai and Sub-District of Bandra lying being and situate at
Saibaba Complex, Hind. Ciba Geigy Road, Goregoan (East), Mumbai 400 063.

Dated this 08" day of January, 2024
For SolicisLexAdvisory
6th Floor, “A” Wing, Knox Plaza, Next to Lemon Tree Hotel, Mindspace,
Behind Inorbit Mall, Off. Link Road, Malad (West), Mumbai-400 064.
Email Id: law@solicislex.com « Office No: +91 22 6118 7200

Notice is hereby given to the public
that a parcel of land situated at
survey no 283/1 and 283/2 Village
Juchandra Taluka Vasai Dist
Palghar has been encroached by
preparing forged documents
pertaining to the said land by Mr
Sameer Ismail Shaikh, Mr. Sanjay
Satish Sharma and Mr. Kishan S
Mishra. Public is hereby warned
not to deal in this land as the
ownership still vests with Citizen
co.op housing society prop through
its authorised representative Shri.
Michael Moses.

Place: Naigaon East

Date: 08/01/2024 Sdi-

Shri Michael Moses
9221851955
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PUBLIC NOTICE

Notice is hereby given that our client, Mrs. Avani Ashwin Shah, is
existing Partner of M/s. Rushiraj Techengg LLP, having its registered
office at 162, Central Facility Building-Il, Sector-19, Vashi, Navi
Mumbai 400705.

Notice is hereby given that though our client, Mrs. Avani Ashwin
Shah has not retired from the Partnership Firm of M/s. Rushiraj
Techengg LLP, however, certain person(s), on the basis of forged &
fraudulently engineered documents, are trying to represent
otherwise and, thereby, unlawfully & illegally create third party
interest in respect of the property more particularly described in the
Schedule of Property hereunder written. Therefore, our client Mrs.
Avani Ashwin Shah has filed a Complaint for offences u/s. 420, 467,
468, 469, 471 r/w. Section 34 of the Indian Penal Code against Mr.
Mahesh Raichand Shah, Mr. Amratlal Raichand Shah, Mr. Raichand
KanjiShah & ors. in APMC Police Station, Navi Mumbai, Dist. Thane.

My client states that Notice is further given that, being Partner of
M/s. Rushiraj Techengg LLP, our client, Mrs. Avani Ashwin Shah has
got legal, lawful and substantial right, title, interest & share in the said
property more particularly described in the Schedule of Property
hereunder written and hereinafter referred to as “said property”).

Notice is hereby given to the Public-at-Large to cease & desist from
executing any Mortgage, Agreement, Sale, Gift, Lease, Lien, Charge,
Transfer, License etc. and/or any other transaction(s), deal(s), etc. in
respect of the said property without written consent & permission of
ourclient.

Any transaction(s), mortgage(s), agreement(s), deal(s), sale, gift(s),
lease(s), lien(s), charge(s), transfer(s), license(s) etc. executed in
respect of the said property shall not legally bind our client in any
manner whatsoever. Furthermore, in such an event our client shall be
constrained to initiate civil litigations as well as criminal prosecution
against all such concerned person(s), party(ies), etc. entirely at their
risk(s), cost(s) and consequence(s), of which our client requests the
public-at-large to take a careful & serious note.

SCHEDULE OF PROPERTY

All that piece and parcel of Plot No.R-950 adm. 3994 sq.mtrs. or
thereabouts in Trans Thane Creek Industrial Area together with
constructed Industrial Premises in aggregate adm. 3986.50 sq.mtrs.
situate lying being within Village Limits of Rabale and within the limits
of Navi Mumbai Municipal Corporation, Taluka Thane, District Thane.

Mr. Jaideep M. Patkar

Advocate

3rd Floor, Fen-Kin Capital Bldg.,

Ram Maruti Road, Naupada, Thane (W)

Mrs. Avani Ashwin Shah
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